N ) , O.,A,No., 91 OF 2000.

| ' A.K. BISWA L. ceen " APPL ICANT,
' $VERSUS:

UNICN OF INDIA & CRS. +a.- RESFONDENTS,

13. ORDER DATED 07-03-2001.

Heard shri p,K,Padhi,learned counsel for the
Applicant and shri anup Kumar Bose, learned Senior Standing

Counsel appearing for the Respondents and have also pemsed

i
)

the records.

In this QOriginal Application, the applicant has
preyed for a d rectlm to the RespOndents to regularise
the services of the a;;pl icant or to absorb the appl icant
in any ED posts ¢t Gr.D posts in the Department,By way

Of intepim gelief, the appl

*-l.

cant has prayed for a direction

to the

2

espondents to consider the case of applicant for.
the post of EDDA Sabhamula BO,

Respordents have filed ¢heir counter explaining
their stand, No rejoinder lias been filed.It is submitted
by shri padhi,learmed counselfor the applicant that thi
application was filed when scl *tion process for the

post of EDDA,Sabhamula 30 was still going on.It is

h
b
[
o
)
o

\rvm « submitted oy him that in the meantime selection pro

0

ess

i

might have oeen completed and he does not challenge the

said selection.The case ¢f the agpplicant is <that he has
heen working from April, 1994 as part IMme waterman(casual

Lapour) in 3orikina SO on a consolidated pasic allowance of

Rs, 147/~ per month, He is a matriculate and he has ap_lied

1as been shown

Y 3

. - b . consideraticon
for various D posts hut no <ONS



Y b 3 R 1 T (U s




0. A.No, 91/2000

contd, Order... Adt.7,3,2001.

Respondents in their counter have stated that as

the applicant's name was not sponsored by the mmployment

‘EKchange at the time o0f his engagement as a part time

casual labour as a waterman in Borikina §,0, in April,

1994, the applicant is not entitled to the benefit of

;Ln the above circular ©f DG P&T At,6.6.1988, we have
considerad:i:t;his submission carefully. we find that the

Respondents have menticned at page 4 of thelir counter

(;

that applicant has peen selected and appointed by SPEM,
Borikina as p@terman on the strength of an mpmgloyment

Recistrationh Card and he has not been sponsored Ny the
G _ E ¥

engagement it has been checked up

that he is registered in the Employment ExChange and 7
1

he has been appointed on the strength of such registration

we hold that the applicant will be entitled to the benefits

of the Ccircular of the DG P&T dated 6,5.,1988,In view

of our anove findings,we diSLO e of this 0,A, with a

direction to the Respondents that in case the applicant

applies for any D JOb in response to an adver ent

accordance with Rules and also in accordance with the
above circular dated 6.5.1988,
with the anvove directions, the 0,A, is disposed of,

NO CcOsts.

e/ -
{ G. NARASI MH? *M)

MEMB ER (JUDICIAL)

KNM/CM,



